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Tech Mahindra gets
data analytics
specialisation in
Google Cloud
partner program

IT COMPANY TECH Mahin-
draon Mondayannounced it
has achieved the Data Ana-
lytics specialisation certifica-
tion in the Google Cloud
Partner Advantage Program,
strengthening its expertise
in data analytics space.

As a premier partner for
Google Cloud, Tech Mahindra
has been at the forefront of
enabling cloud adoption for
enterprises globally, the firm
said.Thisis the fourthrecogni-
tion for Tech Mahindra’s part-
nershipwith Google Cloud.

“Tech Mahindra hasanno-
unced today that it has
achieved the Data Analytics
specialisation certification in
the Google Cloud Partner
Advantage Program...,” the
company statement sa1d

—PTI

Software exporters
set for strong revenue
growth in Q3: Report

PRESS TRUST OF INDIA
Mumbai, January 3

number, also said the picture is
not rosy on EPS (earnings per
share) front as it sees a fall of
15% for some and a growth of
11 per cent for others.

Accordingtothereport, HCL,
Wipro and Tech Mahindra will
lead the growth chart among
large-caps and LT Infotech (LTI)
among mid-capsof theindustry
that has seen strong headcount
addition with higher fresher
intake, amid high attrition on
one hand and muted total new
contracts on the other but
strong actual deal-making.

December is a seasonally
lean period due to furloughs.
Despite theimpact of furloughs,
the report sees strong revenue
growthled byhighdiscretionary
and continuing transformation
spending.

EXPORT-DEPENDENT SOFT-
WARE COMPANIES are set to
reportastrong sequential rev-
enue growth in the range of
2.6-6% in the seasonallyweak
December quarter, according
toareport.

The December 2021 quarter
earnings season will begin later
this week or early next week wi-
thindustryleaders TCS and Inf-
osysannouncingtheirnumbers.

Inareportreleased on Mon-
day,KotakInstitutional Equities
forecast a strong 2.6 to 6 per
cent sequential revenue growth
in the seasonally weak Decem-
ber 2021 quarter.

The report, which however,
did not offer an annualised
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IDBI Asset Management Limited

CIN: Us5100MH2010PLC 199318
Registered Office: IDB| Tower, WTC Complex, Cuffe Parade, Colaba, Mumbai - 400005
Corporate Office: 4" Floor, IDB| Tawer, WTC Complex, Cuffe Parade, Colaba, Mumbai - 400005
Tel: (022) 66442800 Fax: (022) 66442801 Website: www.idbimutual.co.in E-mall; contactusi@idbimutual.co.in

CORRIGENDUM No. 01/2021-22
Thiz is with reference to the nofice cum addendum no. 29/2021-22 dated December 31, 2021 captioned
as mentioned below:
1. Change in Chief Information Security Officer (CI1SO) of IDBI Asset Management Limited.
The age of Ms. Sarina Dias shall be read as 46 years instead of 51 years.
All other details of the notice-cum-addendum dated December 31, 2021 shall remain unchanged.

For IDBI Assat Management Limited

(Invastment Manager for IDBI Mutual Fund)
Sdi-

Company Secretary and Compliance Officer

Flace : Mumbai
Date : January 03, 2022

Statutory Details: IDBI Mutual Fund has been set up as a trust sponsorad by IDBI Bank Limited with
IDBI MF Trustee Company Limited as the Trustee ("Trustee” under the Indian Trusts Act, 1882) and
with IDBI Asset Management Limited as the Investment Manager,

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

€ CAPLIN POINT LABORATORIES LIMITED

CIN - L24231TN1990PLCO18053
Registered office : 3rd Floor, "Ashvich Towers", No.3, Developed Plots Industrial Estates,
Ferungudi, Chennai 600 096. Phone Mos.044-2496 8000, Fax Mo.044-25154952.
Website - www.caplinpoint.net, email 1D - investor@caplinpoint.net

NOTICE TO SHAREHOLDERS
Transfer of Unclaimed Dividend amount and Equity Shares of the
Company to Investor Education and Protection Fund (IEPF) Account

MNotice is hereby given to the shareholders of the Company pursuant to Section 124(6) of the
Companies Act, 2013 (Act) read with Rule 6 of the Investor Education and Protection Fund Authority
(Accounting, Audit, Transfer and Refund) Rules, 2016 as amended from time to time (tha Rules).

The Rules, contain provisions for transfer of unpaid / unclaimed dividend(s) and also transfer of
shares, in respect of which dividend remains unpaid / unclaimed for seven consecutive years or more
in the name of Investor Education and Protection Fund (IEPF).

The Company has sent individual notices through registered post to the latest available addresses of
the shareholders whose dividends and shares are liable to be transferred to [EPF.

Shareholders who have not claimed their dividends can contact Company's Registrar and
Transfer Agent (RTA) M/s. Integrated Registry Management Services Private Ltd, "Kences Towers",

2" Floor, No.1, Ramakrishna Street, North Usman Road, T Nagar, Chennai - 600 017 on or before
7" February 2022 for further details and for making a valid claim for the unclaimed dividends. In case
no valid claim has been made, the shares in respect of which the dividends are lying unpaid /
unclaimed will also be transferred to the |IEPF.

Further, in terms of Rule 6(3) of the Rules, the Company has uploaded the statement containing the
full details of such shareholders and shares due for transfer to IEPF on its website at
www.caplinpoint.net.

In case the concerned shareholders wish to claim the shares after transfer to |IEPF, a separate

application has to be made to the IEPF Authority in Form |IEPF-5, as prescribed under the Rules and
the same is available at IEPF website i.e., www.iepf.gov.in.

For Caplin Point Laboratonies Limited
Dinesh R G
Company Secretary

Place : Chennai
Date : 3" January 2022

CORRIGENDUM TO THE DETAILED PUBLIC
STATEMENT FOR THE ATTENTION OF THE EQUITY

SHAREHOLDERS OF APM FINVEST LIMITED
Registered Office: - SP-147, RIICO Industrial Area Bhiwadi Rajasthan-301019.
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Regetered Office : "BEML SOUDHA", 2311, 4th Main Road, 5.R, Nagar, Bengaluny - 560 027
Tel. & Fax [080) 22963142, E-mail: ce@baml.co.in, Website: www.bemiindia.in

NOTICE

Motica is hereby given that the following share certificates have baen reported lost/
misplaced and the holders of tha share cerificales have appied with the Company for
i-ss.L.uau.:ﬂ-:1L,||:|I|c:a|tn3 share n:ertrﬁcate

S T [ T == ST R P S P

Mame of Shareholders
OMPRAKASH KHANDELWAL

F:}ImH{: llﬂrlt ET:;;{S: Distinctive Nos.

BESO1TTEO| TETST| 100 | 33875001-33875100
ZILLAH C M VAL BESO14044| T2146| 100 | 33214501-33214600
SUBHAS I SARDA BESOA1659| B3008| 100 [ 35305801-35303500
Objections, if any, may please be |lodged with the Company at the above address
within 15 days from the date of publication of this notice.  Please nofe that, if no
objection i recsived within the said period, the Company wifl procesd further with
issUing the duplicate share certificates to the applicants/shareholders.

ElesE — For BEML LIMITED
' b can this to know L
Bengaluru wlSEASE: ] about Azadi Ka Amrit i
03.01.2022 =9 . Mahotsay {5V Rawisekhar Rao)
=] Company Eacrﬂtary_)

E-AUCTION SALE NOTICE

[Sale of Pratibha Industries Limited (In Liquidation)
as a Going Concern under Insolvency and Bankruptcy Code, 2016]

sale of Pratibha Indusiries Limited {in Liquidation} ("Corporate Debior®) or its business as a
going concemn under Regulations 324 of the Inschency and Bankruptcy Boasd of India
iLiguidation Process) Repulations, 2016 (“Liquidation Regulations™) by the Liguidatar
appainted by the Hontle Adjedicating Autharity, Mational Company Law Trbunal, Membai
Bench-| (NCLT) wide order dated 8th February 2021. The sale will be conducted by the Liquidatar
through the e-auction platform provider which would be disclosed later. The E-auction will be bve
o1 1k portal from 10t Febrwary 2022 e 11200 &m {0 02:00 pm 15T for qualiied bidders,

Sale of the Corporate Reserve | EMD Amouni | Refundable | Minimum
Debtor or ifs” business Price# Fee Incremental
as a golng concem Bid
1. Relinguished assets | ® 150 Crore | ¥ 15 Crore 27.5Lakh | ¥ 10 Lakh
2. Mon-refinquished assets® | €90 Crore | ¥ 9 Crare TT7.5Lakh | ¥10Lakh

Eligibility criteria to participate in the e-auction for sale of the Corporate Deblor or is'
business a5 @ going concern are provided af the websile of the Corporafe Deblor
iltps v pratibhagrovn. comy pages Mgudaian himf

* e delafed process docomen! will be shared with the quaniied biddars wiich wil prowide
Mg defals amd pacficwars af the man-relmgustied assals, The nav-ralngorstied 335615 Have
been inciwded anly for price discovery and the sale thereol shall take place anly subject fo
consent and refingursiiment of sectuily iterest by the concemed secured inancia! crediiors
uncar Section 52 of the IBC hifone confirmation of sale.

# The resevie poces membiomed ang e resanvg grices for al refiguished assals and al man-
relinquizhed 2ssels respeciively 35 & whals,

Other terms and conditions of the E-awction will be shared with qualified bidders:

1. E-auction will be conducted on "AS |5 WHERE 15°, "WHATEVER THERE 15" and "MO
RECOURSE" basis throwgh an approved service prosides which will be disclosed later. The
refevant dacumends relating 1o eligibility inclede under Seclion 204 of the Insalvency and
Bankrupicy Code, 2016 {(hereinafier, “IBC”). declarations and General Tarms and conditions
of online auction sale are available on the website,
hittgs:wrww pratibhagroup. comy/pagesiguidaton ntml - Corntact: +91 22 66471 4400, Emall
Id: liguidakes prat@hadgma com

2. The mtanding parficipants are required o deposit refimdable Participation Feas as mentioned
in the table above as detailed in the document available at website
hitbps:weaw pratibhagroup comypagesBguldaton itml Contact +81 22 6641 4400, Emall
Id: liguidatos pratibhasgmail.cem

3. The efigible bidders will be later raquired to deposit refundable Earmest Money Deposit
{"EMD"} a5 detalied in the Process Document which will be issued to eligible bidders later,

4. The sade shallbe subjectto provisions of the IBC and the requlations mats thereunder

. &) Subrmissaon of applicaton iorm along with Paricipation fees A0 Jangary 2022

0] Daclaration of aligile parficipant 13 Jamary 2022
] the Last date for due diligence (VIR access) 28 danuary 2022
d) Last Date for submission of EMD 0F February 2022

&) Dt of Auction A0 Fabrueary 2022
(11:00 am-2:00pm I3T)

#The fimeiing for payment of final sale consideration may be extended &f the sole aiscredion of

bhe Liquvdator, ta the extent permissible under the applicalle laws and reguiations. fn case the

garticingl o8 o focnd i e abguie, Me Lgdrasior shal’ refundg e Farbeinalion Fee 1o i san

gt

Al fprther updates ang mpgificaions ip s wopk' he notfied an the Fratibha industras Limifsd

wehsile page hitns. www. pratbhagroup. covmpagesiguication. i s/

Anil Mehta

Liguidatos, Pralibha Industries Limited

Address; 16071608, 16th Floor, Cyber One, Behind Odisha Bhawan, Sacior-304, Vashi, Navi

Mumbai-400703

Emal |d: Bquidatar pratibha@gmall_com

Registration Nurmber: [BEVIPA-007P-PO0T45:30 7-201 811262

Email In; Squidator pratibkaEgmail.com

M. Anil Mehia has besn granied a certificale of regisiration io inter aliz act as Liquidator by the

Insolvency and Bankrupicy Board of Indiz. The affairs, business and property of Pratibha

Industras Lirmded arg baing managed by he Liquidatar, Ard Bebla, wha acls as an agent of

Pratiha Indusiries Limited only and withawt personal liability

Place: Murnbai

Date: (4th January 2022

Dwme Alloys and Power Co Limited - In Liguidation

141389, Raipur Road

E-Auction
Sale of Corporate Deblor a5 a Going Concern under the Insolvancy and
Bankruptey Code, 2016
Date and Time of E-Auclion: 27th January, 2022 at 11:00 AM to 02:00 PM
(With unlimited exlension of 10 minules each)

Sale Notice
Notice is hereby given for Sale of "M/'s Divine Alloys and Power Co Limited - In Liquidation
[Corparate Debtor)” as 3 Going Concern incleding all the assets farming part of Liquidation

estaie formed by the Liquidator, appointed by the Honle NCLT Kolkata Bench under the
Insolvency and Bankruptcy Code, 2016 and the regulations made thereunder.

Azzat Reserve Prica EMID Amount

Sale of Coporate Deror a5 3 Gaing Concern sfong 'with all | As 64,80 Crores | As 6.48 Crares
aneats including Land & Buikling, Mant & Machinery and

Sacynties & Financial Assels.

This Corrigendum to the Detailed Public Statement ("Corrigendum") is being issued by D & A Financial Services (P) Limited ("Manager to
the Offer"), for and on behalf of the Acquirer(s) M/s Hindon Mercantile Limited and Mr. Kapil Garg, pursuant to and in compliance with
Regulation 3(1) and 4 of the SEBI (SAST) Regulations, 2011 as amended.

This Corrigendum should be read in continuation of and in conjunction with Detailed Public Statement ("DPS"), unless otherwise specified.

Capitalized terms used but not defined in this Corrigendum shall have the same meaning assigned to such terms in the DPS, unless otherwise
defined.

The shareholders of APM Finvest Limited are requested to note that the developments/amendments with respect to and in connection with
DPS are as under:

1. Therevised schedule of activity pertaining to the Open Offer has been changed and shall be read as under.

Place: kolkata

S. Activity Days & Dates ' Days & Dates
No (Original Days & Dates) (Revised Days & Dates)
1. | Date of Public Announcement Saturday, November 27, 2021 .' Saturday, November 27, 2021
2. | Date of Publication of Detailed Public Statement Friday, December 03, 2021 | Friday, December 03, 2021 |
3. | Filing of the Draft letter of Offer to SEBI Friday, December 10, 2021 Friday, December 10, 2021
4. | LastDate fora Competitive Offer(s) Friday, December 24, 2021 | Friday, December 24, 2021
5. | Identified Date* Tuesday, January 04,2022 Friday, December 31,2021
6. | Date by which Final Letter of Offer will be dispatched to | Tuesday, January 11,2022 | Friday, January 07,2022
the shareholders

7. | LastDate for revising the Offer Price / number ' Tuesday, January 11,2022

of shares.

Thursday, 13 January, 2022

8. | Date by which the committee of the independent : Wednesday, January 12, 2022
directors of the Target Company shall give its

recommendations.

Friday, January 14,2022

9. | Date of Publication of Offer Opening Public Thursday, January 13,2022

Announcement

Monday, January 17,2022

The sale shall be subject lo the Terms and Conditions prescribed in the “E-Auclion
Process Information Document™ available at hitps://ncit.auctiontiger.net and
www.divinealloysandpower.in and to the following conditions:

1. lis clarified that, this imitation purports o mvita prospectve betdars and does nol craala
any kind of binding obfigation on the part of the Liquidztor or the Company to effectuate the
sale, Liquidator of M/'s Divime ABpys and Power Co. Limeted reserves the right fo
suspend’abandonscancal/extend or modily procass terms andior regact or disqualify any
prospective bidderbid/offer at any stage of the e-avction process without assigning any
reason and without any Habiliy.

2. E-Auction will be conductad on "AS 15 WHERE 157, "AS 15 WHAT 15", "WHATEVER
THERE 18" and "ND RECOURSE" basis through approved service provider, M's. e
Procuransant Technologias Limitad (Awsction Tegan https.yneiauctsantigen net.

3 The last dale for submission of Eligibility documents and Refundahle Deposit as
mentioned in the Process Documents is 18th January, 2022. The Bid Documents
delails and EMD payment detalls should reach the affice of the Liguidator phyzically o
by E-mail al the address given below belore 06:00 FM on Z5th January, 2022,

4. Any modification i timelines and/or in the “e-auction process information document”
including terms and conditions will B mptified In the website of the Conporate Debdor i.e
www. divinealoysandpowerin

5. For any query, contact Mr Rajesh Kumar Aprawal, mob- 9B30201612, mail id-
cirp.dvineggail com or Contact; Mr. Pravaen Kumar Thevar 97227 TBE28 - 0709 65813

G54/ 55/51; Email 10: pravesn thevariEauctiontiger ngl,

Rajesh Kumar Agrawal

Liguidator

Divima Albows and Powear Go Limitad- In liquidation

|BBI Regn No.: IBBYIPA-0014P-PO1023/2017-2018/11722

1, Ganesh Chandra Avenue, 3rd Floge, Room No-301, Kolkata- 700013

Date :03.01,2022 cirp.dvineEgmail. comy rajesh52 1Eyahoo.com

- Im Liguidation
G:'14/139, Raipur Aoad

Dn.'lnn "J'l:l ut Limited

E-Auction
Sale of Compaorata Debtar 25 3 Geing Concarn umdar the Insolvency and Bankrupicy Code, 2016
Date and Time of E-Auction; 27Tth January, 2022 al 11:00 AR to 02:00PN
{With unlimited exiension of 10 minuies each)

Sale Notice
The Motice is herely given for Sale of My's Divine Widyut Limited - In Liguidation (Corporate
Debtar) as a Godng Concam inchedsng allihe assets forming part of Liguidation estate formed
by the Liquidatar, appoinied by the Hon'ble NCLT Kolkala Bench under the Insolvency and
Bankruptcy Code, 2016 and the regulations made thereunder,

10. | Date of Commencement of Tendering Period ' Friday, January 14,2022

(Offer Opening date)

Tuesday, January 18,2022

Assel __fieserve Price
Saie of Corporale Debilor as E-:ung Cancern aw:mu wih all | As 2740 Crores
a55815 including Lard & Bukling, Plant & Machingry ard

| EMID Amount
Hs 2.74 Crares

11. | Date of Expiry of Tendering Period " Friday, January 28,2022

(Offer Closing date)

Tuesday, February 01,2022

Sicunitios & Financial Assels.

12. | LastDate of communicating rejection/ acceptance and ' Friday, February 11,2022
payment of consideration for applications accepted /
return of unaccepted share certificates / credit of

unaccepted equity shares to demat account.

Tuesday, February 15, 2022

*The identified date is only for the purpose of determining the public shareholders as on such date to whom the Letter of Offer would be mailed.
Itis clarified that all the Public Shareholders (registered or unregistered) are eligible to participate in this offer at any time prior to the closure
of tendering period.

The above dates where ever it appeared in the Detailed Public Statement should be read accordingly.

The Acquirer(s) accepts full responsibility for the information contained in this Corrigendum to the Detailed Public Statement and also the
obligations of the Acquirers as laid down in the SEBI (SAST) Regulations, 2011 & subsequent amendments thereof.

This Corrigendum to the Detailed Public Statement will also be available on SEBI's website at www.sebi.gov.in.

Issued by Manager to the Offer on behalf of the Acquirer

D & A FINANCIAL SERVICES (P) LIMITED
13, Community Centre, East of Kailash, New Delhi - 110065.
Tel: (011) 26472557, 26419079, 26218274 Fax: (011) 26219491

E- mail : investors @ dnafinserv.com
Contact Person: Ms. Radhika Pushkarna

DA

Date :03.01.2022
Place: New Delhi

The zale shall be subject io the Terms and Conditions prescribed in the “E-Auction
Process Document” available at hitps:/‘ncit.auctiontiger.net and www.divinevidyut.in
and lo the following conditions:

1. His clarified that, this invitation purports to iwvite prospective bidders and does not create
any kind af binding obligation on the part of the Liquidatar or the Company 1o effectuats
the sale. Liguidator of M/s Divire Vidyet Limited reserves the right to
suspend/abandon/cancel/extend or modify process tarms and/'or rejact ar disgualify any
prospactve biddarbid/offer at any stage of the e-auction process without assioning any
reason and without any Eability,

2, E-Buction will be conducted on "AS 15 WHERE 15", "AS IS WHAT 15", “WHATEVER
THERE 15" and “N0O RECOURSE™ basis through approvad servica provider, b/s. e-
Procuremant Technologias Limitad (Auction Tigan

3, The last date for submission of Eligibility documents and Refundable Deposit lor the
Parlicipants as menlioned in the Process Documents is 1810 January, 2022, The Bid
Documents details and EMD paymen! delails should reach the office of the Liguidator
physically or by E-mail at the address given below belore 0600 PM on 25th January,
2022,

4, Ay modification in imalines and/or in the “e-auction process document” incledng terms
and conditions will be notified in the website of the Corporate Debior ie
www.divinevidyut.in,

3. For any query, comtacl Mr Rajesh Kumar Agrawal, mob- 9830201612, mail -
cirpdvliEgmail.com or Contact: Mr Praveen Kemar Thevar 9722773328 - 070 6813
G354/55/57; Email ID; pravesn. thevarioauciiontigar.net.

Rajesh Kumar Agrawal

Liguidator

Divine Vidyut Limitad- In liguidation

[BBI Regn MNo.; IBBVIPA-001AP-FOT023/ 200 F-201811722

1. Ganesh Chandra Avenue, 3rd Fioor, Room MNo-301, Kolkata- 700013

Date: 03.01.2022 cirp.dvl @gmail.comy’ rajesha2 1@yahoo.com
Place: Kolkata

financi“.ep'.in .. ,.

INOX WIND ENERGY LIMITED
Regd. Of.: ABS Towers, 3 Floor, Oid Padra Road, Vadodara 390 007, Gujaral
CIN: U£0106J12020PLC113100 | Tel.: +91 (265) 6198111 | Fax.: +81 (265) 2310 312
Email: jnyestors.iwl & ingwind com | Website: waw.iwel.co.in
NOTICE TO SHAREHOLDERS REGARDING 3™ EXTRA-ORDINARY GENERAL MEETING
AND E-VOTING INFORMATION

Motice is hereby given that the Third Extra-Ordinary General Meeting (EGM) of the Company will be held
on Tuesday, January 25, 2022 at 12:00 Moon (IST) through Video Conferencing (VC)/ Other Audio-Visual
Means (OAVM) facility in compliance with the applicable provisions of the Companies Act, 2013 (1he Act’)
read with relevant Circulars issued by Ministry of Corporate Affairs and Securities and Exchange Board of India
("SEBI'). Members will be able to attend the EGM through VC/ OAVM facility onby.

The Motice of 3 EGM has been sant only through electronic mode to those Members whosa email addresses
are registerad with the Company or Depositaries, These documents are also available on the websites of the
Company; www.iwel co.in, Stock Exchanges i.e. BSE Limited; www.bseindia.com and National Stock Exchange of
India Limited; www.nsaindia com and Central Depository Services (India) Limited (CDSL); www.evatingindia com.
The Company has arranged e-Voting facility {'remote e-Voting' and ‘e-Voling during the EGMW') for all s Members
holding shares in physical or demat mode, as on the Cut-off date i.e. Tuesday, January 18, 2022 through the
e-Voling platform of CDSL in respect of the Resolutions to be passed at the EGM. Only Members holding
shares of the Company as on the above mentionad Cut-off date shall be antitled to avail the e-Vating facility
Voting rights (for e-Voting facility) shall be reckoned on the paid-up value of the shares registerad in the name
of the Member(s) of the Company as on the Cut-off date. All eligible Members are requested to note following
schadule of e-Voling facility:

Particulars

Date of completion of dispatch of Notice

Date and time of commencement of remate e-Voling

Date and time of end of remote e-Yeting _
_Date c:f e- ‘Jﬂtlng durlng EGI‘u‘I | January 25 EDEE

Date c:f d&craram:-n of res'.ult Within 2 wnrklng diays of conclusion of EGM
Al ellglbre Members and p-&rsc-rls who become Members of the G{:-mp-any after the dlspamh of the NmH:e
may follow the instructions for e-Voting facility, manner of attending’ joining EGM through VG OAVM and
registering’ updating email address and phone number of Members as menticned in the Notice of EGM. The
Members who cast their vote by remote e-Voling may aftend the Meeting through VG OAVM but shall not be
enfitled to cast their vote again during the EGM. Vote once casted by the Member shall not be allowed to be
changed subsequently. Please note that remote e-Voting shall be disablad by the CDSL beyond the date and
time specified in the above schedule,
Members having any grievance connected with e-voting may contact Shri Rakesh Dalvi, Sr. Manager of
CDSL, A Wing, 25" Floor, Marathon Futurex, Mafatlal Mill Compounds, N. M. Joshi Marg, Lower Parel {East),
Mumbai-400013; Email: helpdesk evoting @ cdslindia.com; Tel: 022-23058542/43.

By Order of the Board

For INOX WIND ENERGY LIMITED
Sdi-

Deepak Banga

Company Secretary

| Date

| January 3, 2022

| January 21, 2022 at 09:00 A M. {IST)
January 24, 2022 at 05;00 P.M., {I5T)

Place : MNoids
Date : January 3, 2022

POST OFFER ADVERTISEMENT IN ACCORDANCE WITH REGULATION 18(12) OF THE SECURITIES AND
EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011,
AS AMENDED, FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

DATASOFT APPLICATION SOFTWARE (INDIA) LIMITED

Registered Office: 442, Blue Rose Industrial Estate, Western Express Highway,
Borivali (East), Mumbai - 400 066, Maharashtra, India
Tel.: +91-22-28703821; Telefax: +91-22-28706999; E-mail: bhutabuch@yahoo.com; Website: www.dasil.in
Corporate Identification Number (CIN): L72200MH1992PLC067032

EIGHTY ONLY) FULLY PAID-UP EQUITY SHARES 0F FACE VALUE OF INR 10 (INDIAN RUPEES TEN ONLY) (“EQUITY
SHARES”), REPRESENTING 26% OF THE VOTING SHARE CAPITAL OF DATASOFT APPLICATION SOFTWARE (INDIA)
LIMITED (“TARGET COMPANY”), FROM THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY, BY ESWARA RAO
NANDAM (“ACQUIRER 1”) AND UMA NANDAM (“ACQUIRER 2”) (HEREINAFTER COLLECTIVELY REFERRED AS
“ACQUIRERS”), PURSUANT TO AND IN COMPLIANCE WITH THE REQUIREMENTS OF THE SECURITIES AND
EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS
AMENDED [SEBI (SAST) REGULATIONS, 2011] (“OPEN OFFER” OR “OFFER”).

This Post Offer Advertisement in connection with the Offer (“Post Offer Advertisement”) is being issued by Ashika
Capital Limited (“Manager to the Offer”), for and on behalf of the Acquirers, pursuant to and in compliance with
Regulation 18(12) of the SEBI (SAST) Regulations, 2011.

This Post Offer Advertisement should be read in continuation of, and in conjunction with (a) the public announcement in
connection with the Open Offer, made by the Manager to the Offer on behalf of the Acquirers on October 11, 2021
(“Public Announcement”) (b) the detailed public statement, in connection with the Open Offer, dated October 19, 2021
(“Detailed Public Statement”), that was published on behalf of the Acquirers on October 20, 2021 in all editions of
Financial Express (English), all editions of Jansatta (Hindi) and in the Mumbai edition of Mumbai Lakshadeep (Marathi);
and (c) the Letter of Offer dated November 29, 2021, in connection with the Open Offer, along with the Form of
Acceptance-cum-Acknowledgement (“Letter of Offer”) and (d) the Offer Opening Public Announcement and
Corrigendum, in connection with the Offer, dated December 07, 2021 (“Offer Opening Public Announcement and
Corrigendum”) published on December 08, 2021 in all editions of Financial Express (English), all editions of Jansatta
(Hindi), in the Mumbai edition of Mumbai Lakshadeep (Marathi).

This Post Offer Advertisement is being published in all such newspapers in which the Detailed Public Statement was
published.

Capitalized terms used but not defined in this Post Offer Advertisement shall have the meanings assigned to such termsin
the Public Announcement, Detailed Public Statement, Letter of Offer and Offer Opening Public Announcement and
Corrigendum.

The Public Shareholders of the Target Company are requested to kindly note the following information with respect to the
Open Offer:

. 1.| Name ofthe Target Company

;| Datasott Application Software (India) Limited
Acquirers:

Eswara Rao Nandam (“Acquirer1”); and

| UmaNandam (“Acquirer 2”)

| PersonActing in Concert (PAC):

No person is acting in concert with the Acquirers for the purpose o
this Open Offer.

:| Ashika Gapital Limited
;| Link Intime India Private Limited

2. | Name of the Acquirer and PAC

Name of Manager to the Offer
Name of Registrar to the Offer
Open Offer details:

9. | (a) Date of Opening of the Offer
(b) Date of Closing of the Offer

;| December 09, 2021 (Thursday)
:| December 22,2021 (Wednesday)

| 6. | Date of Payment of Consideration ;| December 30,2021 (Thursday)
7. | Details of the acquisition (based on Voting Rights):
S. Proposed in
No. Particulars the LetI:er of ;)ffer Actuals
iF (i) | Offer Price (per Equity Share) INR 3.25/1 INR 3.25/1
| (ii)| Aggregate Number of Shares Tendered 2,94,280% 45,572
(iii)| Aggregate Number of shares Accepted 2,94,280% 45577
.| Size of the Offer (Number of Shares .
) multiplied by Offer Price per Share) INR 9,56,410/- INR 1,48,109/
| Number (%) Number (%)
Shareholding of the Acquirers before . :
(v) Agreement/Public Announcement NIL Not Applicablg NIL Not Applicablg
| (vi)| Shares acquired by way of Agreement 2,95,812 26.14 2,95,812 26.14
| (vii) Shares acquired by way of Open Offer 2,94,280 * 26.00 * 45,577 4.02
.| Shares acquired after Detailed Public , , . ,
(viii Statement Nil Not Applicablg Nil Not Applicable
.| Post Offer Shareholding of Acquirers
(ix) (V- Vi-+vil-+ Vil 5,90,092 52.14 3,41,384 30.16
Pre Offer Post Offer Pre Offer Post Offer
(x)| Pre & Post Offer Shareholding of Public 7,95,381 541,748 7,95,381 7,90,456
(70.27% (47.86% (70.27% (69.84%

* Assuming full acceptance under the Open Offer.
* Post completion of Offer, the residual holding of erstwhile Promoters and Promoter Group was included in Public.

The Acquirers accept full responsibility, jointly and severally, for the information contained in this Post Offer
Advertisement, other than such information as has been obtained from public sources or provided by or relating to and
confirmed by the Target Company and/or the Sellers). The Acquirers accept full responsibility for the obligations under
the Offer and shall be liable for ensuring compliance with the SEBI (SAST) Regulations, 2011.

A copy of this Post Offer Advertisement is expected to be available on the websites of SEBI (http://www.sebi.gov.in).
Issued for and on behalf of the Acquirers by the Manager to the Offer:

ASHIKA CAPITAL LIMITED
(CIN: U30009WB2000PLC091674)
1008, 10th Floor, Raheja Centre,
A@ A]?HIKA 214, Nariman Point, Mumbai-400021.
A2 266 134700 & < nmpt wite vou Telt +91-22-66111700; Fax: +91-22-66111710;
E-mail: mbd@ashikagroup.com
SEBI Registration Number.: INM000010536;
Validity of Registration: Permanent
Contact Person: Mr. Narendra Kumar Gamini / Ms. Varshika Sarda

For and on behalf of the Acquirers:

Sd/- Sd/-
ESWARA RAO NANDAM UMA NANDAM
Place: Chennai
Date: January 03, 2022




